117 Written Answers

Licences for fruit drinks

4043 DR. SUBRAMANIAN SWAMY:
SHRI RAM GOPAL YADAYV;

Will the Minister of FOOD PROCES-
SING INDUSTRIES he pleased to state;

(a) what are the fruit drinks for which
licences have been given by his Ministry:

(b) what is the minimum proportion
of fruit-pulp recommended for the fruit
drinks by the Ministry;

(c) whether the fruit drinks manu-
facturers are maintaining this minimum
proportion recommended by the Govern-
ment; and

(d) if not, what action has been taken
against the manufacturers?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING
INDUSTRIES (SHRI GIRIDHAR
GOMANGO): (a) The fruit drinks
termed "ready to serve beverages", in-
cluding aerated water containing fruit
juice or pulp, are licenced under Frut
Product Order 1955,

(b) The minimum percentage of fruit
pulp In the ready to serve fruit
beverages is 10 per cent excepting in the
case of ready to serve beverages contain-
ing lime juice for which the minimum
percentage of fruit juice is 5 per cent.

(c) The minimum percentage of fruit
juice specified for the ready to serve fruit
beverages is mandatory under Fruit
Products Order (FPO) 1955 and no con-
traventions have been noticed.

(d) Question does not arise.
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Setting up of Poshahar plants by
Modem Food Industries Ltd.

4045. SHRI RAMDAS AGARWAL;
Will the Minister of FOOD PROCESS
ING INDUSTRIES be pleased to state:

(a) whether Modern Food Industries
Limited has agreed to set-up "Poshahar"
plant at Udaipur (Rajasthan- during the
current year;

.(b) whether Government of Rajash-
than has made available the required
plot or land to MVFIL and RIICO
constituted the main boundary wall dur-
ing April, 1990;

(c) if so, what is the present status of
above mentioned plant and by when it
is likely to be commissioned;



